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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 
WESTERN ZONE BENCH, PUNE 

APPEAL NO. 32 / 2020 

Mr. Tanaji Balasaheb Gatnbhire .. . Appellant 

Vis. 

The Chief Secretary, GoM & Others . .. Respondents 

REPLY AFFIDAVIT BY RESPONDENT NO.3, 

STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT 

AUTHORITY (SEIAA) 

I, Dattatray Suryakant Bhalerao, working as Scientist I & Deputy Secretary, 

Environment and Clitnate Change Departtnent, Government of Maharashtra do 

hereby state on solelnn affinnation as under-

I aln well conversant with the facts of the present case and I atn cOlnpetent to swear 

this Affidavit based upon the records available with this office. 

1. It is sublnitted that at the very outset this respondent denies each avennent 

Inade in the present appeal which is contrary to and inconsistent with the avennents 
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made and the facts stated in the present reply. It is submitted that nothing stated in 

the appeal may be deelned to have been adlnitted by this respondent unless and until 

the Salne has been admitted by the respondent. 

2. The Present Appeal seeks to challenge the Environment Clearance ("EC") 

dated 25.03.2020 granted by SEIAA to Mis Goel Ganga Developers India Private 

Limited (Project Proponent - "PP") for construction of project "Ganga Dham 

Towers" situated at Survey No. 578/2, Village: Bibvewadi, Taluka: Haveli, District: 

Pune within the locallitnit and jurisdiction of Pune Municipal Corporation. 

3. SElAA has filed an affidavit dated 02.05.2022 in the present case, which was 

considered by this Hon'ble Tribunal vide Order dated 04.05.2022. In the said 

affidavit, SEIAA has stated that it is in the process of issuing a Standard Operating 

Procedure (SOP), for effective ilnplementation of EIA Notification 2006. The said 

SOP has been issued vide Governlnent Resolution dated 12.04.2023. A copy of the 

reply affidavit of SEIAA dated 02.05.2022 along with the SoP dated 12.04.2023 is 

annexed as ANNEXURE-l (Collectively). 

' " 
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4. It is to be noted that the iInpugned EC is an mnendlnent to the existing EC. 

The project has a previous EC dated 17th October, 2016 and the said EC had not 

been challenged by the said Appellant. If the pleadings and the grounds on which 

the present appeal has been filed are to be perused, then it will be clear that almost 

all allegations are with respect to the EC dated 17th October, 2016. 

5" Prayers Band C are relating to different cause of action, and are contrary to 

Rule 14 of the NOT (Practice and Procedure) Rules, 2011 which states that an 

Application or an Appeal, shall be based upon a single cause of action and may seek 

one or Inore reliefs provided they are consequential to each other. Moreover, Prayers 

Band C are relating to previous EC dated 17th October 2016, and therefore, cannot 

be considered in the present appeal. 

6. Prayers C and D are also related to the previous EC and they cannot be 

granted. Moreover, the said prayers are relating to non performance of the tenns and 

conditions of the previous EC dated 17th October, 2016, and prayer D also 

specifically seeks for restitution and restoration. These prayers cannot be granted as 

the present proceeding is an appeal under Section 16 and not an original application 
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under Section 14 and 15 of the NGT Act 2010 and therefore, the present Appeal is 

not maintainable in the present fonn. 

7. Further, Prayer Band E is seeking a relief based on vilified and 

unsubstantiated allegations against the then Principal Secretary Environment and 

Clitnate Change Departlnent, who was also the then Member-Secretary, SEIAA. The 

relief is in the fonn of adlninistrative action which is sought to be initiated by the 

respondent no. 1 against the said fonner official, this relief cannot be granted because 

such action doesn't COlne under the purview of this Hon'ble Tribunal, as this Hon'ble 

Tribunal can grant reliefs for actions and inactions under the statutes given in 

Schedule I of the NGT Act. 

8. PP sublnitted the application for prior Environlnental Clearance on 1st April, 

2015 to construct 3 nos. of residential wings, 1 EWS building and one club house 

for total plot area of20,798.00 In2, BUA of78,627 .71 m2 and FSI area of29,370.91 

m2. ' 

9. SEAC considered the proposal in its 32nd meeting dated 24th to 28th August 

_ 5 and 37th meeting dated 17th to 21 st November 20 15 respectively, when it was 

~ 
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deferred. Proposal was again considered in 39th Ineeting dated 28th to 30th December 

2015, and directed the PP to sublnit cOlnpliance on the following points: 

a. PP to submit IOD/IOA/Concession Document/Plan Approval or any other 

form of documents as applicable clarifying its conformity with local planning rules 

and provisions there under as per the Circular dated 30.01.2014 issued by the 

Environment Department, Govt. of Maharashtra. 

b. P P to relocate the underground water storage tank away from the STP and 

submit cross section drawing showing its distance. 

c. PP has stated that the members of the EWS building will be the members of 

the society and all the amenities will be provided to them. P P to incorporate 

condition in the purchase documents of all flat owner with respect to this. 

d. PP to submit plan showing retaining walls, its height at various levels and the 

area of parking where art(ficial light/ventilation is required and measures taken to 

prevent the suffocation. 

e. PP to submit revised parking area plan proposing access for two wheelers, 

nos. of cars per podium level. PP to submit parking area statement with per car area 
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proposed for parking. P P not to propose any car parking on the underground water 

storage tanks. 

f PP to submit rainwater harvesting plan based on hydro geological survey 

report. 

g. PP to obtain and submit HRC NOC and CFO's NOC. 

h. P P to sublnit alternate plan for water supply as P MC appears to be not in 

position to supply adequate water for proposed development. 

i. P P to ensure that STP is open to sky and above the ground; P P to submit cross 

section drawing of STP. P P to provided ozonation technology for the disinfection of 

treated sewage water. 

j. P P to submit revised energy calculations and revised consolidated statement 

accordingly. 

k. PP to submit affidavit with respect to the provision of 0 we for EWS and other 

residential areas. 
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l. P P to submit the details of the sewer line and internal storm water drain line 

up tofinal disposal point considering the disposal ofsewage generatedfrom amenity 

space and development on either side of the road. 

A copy of the 39th SEAC Ininutes oflneeting dated 28th to 30th Decelnber 2015 is 

annexed as ANNEXURE-2. 

10. PP sublnitted the cOlnpliance of the above points to SEAC on 19.01.2016. A 

copy of the cOlnpliance letter sublnitted by PP as per 39th SEAC Ininutes oflneeting 

dated 28th to 30th Decelnber 2015 is annexed as ANNEXURE-3. 

11. SEAC again considered the proposal on 42nd meeting dated 9th to 13 th 

February 2016 and directed the PP to sublnit the following: 

a. PP to submit IOD/IOA/Concession Document/Plan Approval or any other 

form of documents as applicable clarifYing its conformity with local planning rules 

and provisions there under as per the Circular dated 30.01.2014 issued by the 

Environment Department, Govt. of Maharashtra. 
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b. PP to sublnit plan showing retaining walls, its height at various levels and the 

area of parking where artificial light/ventilation is required and measures taken to 

prevent the suffocation. 

c. P P to submit revised parking layout plan by restricting the 2 wheeler parking 

at lowest level. 

d. P P to clarify about sustained water availability for proposed project. 

e. P P to obtain and submit water supply along with quantity or submit alternate 

sustained water supply plan. 

f P P to make STP open to sky; P P to submit details of ozonation technology 

along with type of ozone dose & ORP level to assure complete disinfection of sewage 

water. 

A copy of the 42nd SEAC minutes of meeting dated 9th to 13 th February 2016 IS 

annexed as ANNEXURE-4. 

12. PP submitted the cOlnpliance of the above points to SEAC on 25.02.2016. A 

copy of the compliance letter submitted by PP as per 42nd SEAC minutes of meeting 
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13 . SEAC considered the proposal in its 44th meeting dated 28th to 31 st March, 

2016 and directed: 

a. PP to submit IOD/IOA/Concession Document/Plan Approval or any other 

form of documents as applicable clarifying its conformity with local planning rules 

and provisions there under as per the Circular dated 30.01.2014 issued by the 

Environment Department, Govt. of Maharashtra. 

b. P P informed that STP consultant was not present during meeting hence STP 

was not appraised. P P to make STP open to sky; P P to submit details of ozonation 

technology along with type of ozone dose & ORP level to assure complete 

disinfection of sewage water for total capacity. 

A copy of the 44th SEAC minutes of meeting dated 28th to 31st March, 2016 is 

annexed as ANNEXURE-6. 

14. SEAC again in its 46th meeting dated 25 th to 29th April, 2016 considered the 

proposal and examined the cOlnpliance report and other doculnents submitted by the 

Project Proponent for examination. PP sublnitted that they have obtained full 
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Notification, 2006 and was recolnlnended for Prior Environlnental Clearance to 

SElAA. A copy of the 46th SEAC Ininutes of meeting dated 25th to 29th April, 2016 

is annexed as ANNEXURE-.7. 

15. SElAA in its 103rd meeting dated 26th, 27th, 30th June & 1st and 2nd July, 

2016, considered the proposal. It was noted that SEAC on the basis of consolidated 

statements, cOlnpliances sublnitted by PP, layout plan, location of environlnental 

infrastructures, Disaster Managelnent plan, parking plan etc., recolnlnended the 

proposal to SElAA. After detailed deliberation, SElAA decided to grant 

Environlnent Clearance for a built up area of78627 .71 m2 subject to five additional 

conditions. A copy of the 103rd SEIAA Ininutes of meeting dated 26th June to 2nd 

July, 2016 is annexed as ANNEXURE-S. 

16. Accordingly, SElAA granted EC on 17.10.2016, for TBUA of78,627.71 m2. 

17. PP applied for amendlnent in EC vide application dated 03.08.2018 for 

proposed TBUA of 1,24,864.65 In2. 
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18. Subsequently, on 18.08.2018, PP subInitted a letter to the Environlnent 

Departlnent, GoM, for updating the change in configuration with respect to the first 

EC dated 17.10.2016. 

19. SEAC considered the aInendInent in its 73rd Ineeting dated 17th October, 

2018, and deferred the case for want of specific details to be subInitted by PP. 

Pursuant to that, PP subInitted the cOInpliance letter dated 13.11.2018. A copy of the 

73rd SEAC minutes of Ineeting dated 17th October, 2018 alongwith the cOInpliance 

letter subInitted by PP dated 13.11.2018 are annexed as ANNEXURE-9. 

20. SEAC again considered the proposal in its 76th Ineeting dated 16.11.2018 and 

decided to defer the proposal, till opinion froln the Advocate General, GoM is 

received, as sought by Environlnent Departlnent, GoM. A copy of the 76th SEAC 

minutes of Ineeting dated 16.11.2018 is annexed as ANNEXURE-IO. 

21. SEAC in its 85th Ineeting dated 12.04.2019, considered the doculnents 

submitted and presentation made by the PP. SEAC also considered the legal opinion 

of Advocate General, GoM regarding processing the application in light of Judgment 

by Hon'ble Suprelne Court dated 10.08.2016 in Civil Appeal No. 1086 of 2016. 
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SEAC then decided to reject the proposal for grant of environmental clearance. 

SEAC in view of the litigations pending in the Inatter, referred the proposal to 

SEIAA for rejection. A copy of the 85th SEAC minutes oflneeting dated 12.04.2019 

is annexed as ANNEXURE-I1. 

22. In the Ineantilne, Mis. Goel Ganga Developers India Pvt. Ltd. has Inoved an 

application to Hon'ble Suprelne Court praying that the main judgment dated 

10.08.2018 be clarified to the extent that the appellants on deposit ofRs. 40 Crores 

may be permitted to carry out other than the project which was not subject Inatter of 

the CA no 10854 of2016 and connected Inatters. 

23 . Hon'ble Supreme Court of India in its judgment dated 27.01.2020 stated as 

below -

"The grievance of the appellant is that through 40 era res have been deposited out of 

the 100 crores ordered by this court the appellant is not being granted clearance for 

other projects, therefore not in a position to deposit balance 60 crores. 

Keeping in view the larger interest on the deposit of 40 crores the appellant may be 
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its way. However, as far as project in question is concerned, no further construction 

can be carried out till the judgment dated 10.08.2018 is complied with. " 

24. In view of the above judgment of Hon'ble Supreme Court, SEIAA after 

deliberations in its 186th Ineeting dated 06.02.2020 decided to refer back the 

proposal to SEAC for appraisal. A copy of the 186th SEIAA minutes of Ineeting 

dated 06.02.2020 is annexed as ANNEXURE-12. 

I 
25. SEAC considered the proposal in its 104th Ineeting dated 08.02.2020 and 

: I 

decided to recolnlnend the proposal for Environlnental Clearance to SEIAA subj ect 

to final outcome of the Civil Appeal No. 10854 of 2016 and connected Inatters at 

Hon'ble Supreme Court. A copy of the 104th SEAC minutes of meeting dated 

08.02.2020 is annexed as ANNEXURE-13. 

26. SEIAA in its 195th Ineeting dated 14.03.2020 granted Environment Clearance 

for FSI: 50,641.85 In2, Non FSI: 74,222.80 In2 and TBUA: 1,24,864.65 In2, subject 

to final outcolne of the Civil Appeal No. 10854 of 2016 and connected Inatters at 

Hon'ble Supreme Court. A copy of the 195th SEIAA minutes of meeting dated 

14.03.2020 is annexed as ANNEXURE-14. 
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27. SEIAA grants EC based on the infonnation and docuinents provided by the 

PP. SEIAA, while grant of the ilnpugned EC, has followed the procedure as given 

under the EIA Notification, 2006 and as per the circulars, notifications, guidelines, 

office memorandums, issued by the MoEF &CC from time to tilne. 

28. In light of the above avennents, this respondent craves leave to file any 

additional reply as and when required. It is respectfully prayed that the Environment 

Department shall abide by any orders and directions issued by the Ron 'ble Tribunal. 

Whatever is stated above is true and correct to the best of my knowledge, ability and 

belief and I affinn it to be true. 

Mumbai 

Date "3 1 OCT 2025 
~ 

....... . 
I .~ ... '~ 

. . .. . 
Dattatray Suryakant Bhalerao 
Scientist I & Deputy Secretary, . ~ . 

EnvIronment & CC Department, 
Government ofMaharashtra 
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VERIFICATION 

I, Dattatray Surayakant Bhalerao, Scientist I & Deputy Secretary, Environlnent and 

CliInate Change DepartInent, Governlnent ofMaharashtra, having Iny office address 

15th Floor, New Administrative Building, Mantralaya, Mumbai - 400032 do hereby 

verify and declare that the statelnents made in the aforesaid paras are true and correct 

to the best of Iny knowledge and infonnation and I believe the Saine to be true and 

that no Inaterial is has been concealed therefroln. 

Solelnnly affirmed on this ___ day of ___ , 2025 at MUlnbai. 

31 OCT 2025 

~ 
Dattatray Suryakant Bhalerao 
Scientist I & Deputy Secretary, 
Environlnent & CC Department, 
Govemlnent of Maharashtra 

dv. Shtvalt . Ohanage 
Notary Govt. of India 

ctegd. No. 15376, MUMBAI (MS) 
404-405, 4th Floor, Oavar House. 
~1/199, Near Central Camera Bldg... 
D.N . Road,Fort,Mumbai-40000~ 

Mob.: 8591897834 

NOTED & REGISTERED 
Page No ... .l.~lSr. No .. .l:f..l. ... . 
Date···3·l ... 0CT .. 2025 ... .. , .......... . . 
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पषृ्ठ 2 पैकी 1 

पर्यावरण आघात मुलर्याांकन अधिसूचना, 
2006 च्र्या प्रभावी अांमलबजावणीबाबत... 

महाराष्ट्र शासन 
पर्यावरण व वातावरणीर्य बदल धवभाग 

शासन पधरपत्रक क्रमाांकः SEIAA-2022/प्र.क्र. 30/SEIAA 
नवीन प्रशासकीर्य इमारत, 15 वा मजला 

मांत्रालर्य, मुांबई - 32.  
धदनाांक -  12.04.2023. 

शासन पधरपत्रक 
   मा. राष्ट्रीर्य हधरत लवाद, पधिम खांडपीठ, पुणे र्याांनी मुळ अजज क्र. 13/2021 आधण मुळ अजज 

क्र. 14/2021 मध्र्ये धदलेलर्या आदेशानुसार,राज्र्यस्तरीर्य पर्यावरण आघात मुलर्याांकन प्राधिकरणाच्र्या 
कार्यजपद्धतीचे मुलर्याांकन करून पर्यावरण आघात मुलर्याांकन अधिसूचना, 2006 च्र्या प्रभावी व 
पधरणामकारक अांमलबजावणीकधरता मागजदशजक सूचना धनगजधमत करण्र्याची बाब शासनाच्र्या धवचारािीन 
होती. मा. राष्ट्रीर्य हधरत लवादाच्र्या आदेशाच्र्या अनुषांगाने, पर्यावरण आघात मुलर्याांकन अधिसूचना, 
2006 च्र्या प्रभावी व पधरणामकारक अांमलबजावणीकधरता प्रमाधणत सांचलन प्रधक्रर्या (Standard 
Operating Procedure) सोबत जोडलेलर्या पधरधशष्ट्टाप्रमाणे धनगजधमत करण्र्यात र्येत आहे.  

पर्यावरण आघात मुलर्याांकन अधिसूचना, 2006 च्र्या प्रभावी व पधरणामकारक 
अांमलबजावणीकधरता  सवज प्रशासकीर्य धवभागाांनी तर्याांच्र्या अधिपतर्याखालील स्थाधनक स्वराज्र्य सांस्था/ 
धनर्योजन प्राधिकरणे र्याांना सदर प्रमाधणत सांचलन प्रधक्रर्येचे (Standard Operating Procedure) 
काटेकोरपणे पालन करण्र्याबाबत सूधचत कराव.े 

सदर पधरपत्रक महाराष्ट्र शासनाच्र्या www.maharashtra.gov.in र्या सांकेतस्थळावर उपलब्ि 
करण्र्यात आले असून तर्याचा सांकेताक 202304131319317604 असा आहे. हे पधरपत्रक धडजीटल 
स्वाक्षरीने साक्षाांधकत करुन काढण्र्यात र्येत आहे.  

महाराष्ट्राचे राज्र्यपाल र्याांच्र्या आदेशानुसार व नावाने, 
 
 
     (धवजर्य पाटील) 
   कक्ष अधिकारी, महाराष्ट्र शासन 

प्रत, 
1. मा. राज्र्यपालाांच ेसधचव. 
2. मा. मुख्र्यमांत्र्र्याच ेप्रिान सधचव. 
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3. मा. उप मुख्र्यमांत्र्र्याच ेप्रिान सधचव 
4. सवज धवभागीर्य आर्युक्त. 
5. सवज महानगरपाधलका आर्युक्त 
6. महानगर आर्युक्त, मुांबई महानगर क्षेत्र धवकास प्राधिकरण, मुांबई 
7. मुख्र्य कार्यजकारी अधिकारी तथा उपाध्र्यक्ष, म्हाडा, मुांबई. 
8. मुख्र्य कार्यजकारी अधिकारी, महाराष्ट्रऔद्योधगक धवकास महामांडळ, मुांबई. 
9. मुख्र्य कार्यजकारी अधिकारी, झोपडपट्टी धवकास प्राधिकरण, मुांबई. 
10. महानगर आर्युक्त, पणेु महानगर क्षेत्र धवकास प्राधिकरण, पुणे 
11. महानगर आर्युक्त, नागपरू महानगर क्षेत्र धवकास प्राधिकरण, नागपरू 
12. व्र्यवस्थापधकर्य सांचालक तथा उपाध्र्यक्ष, महाराष्ट्र राज्र्य रस्ते धवकास महामांडळ, मुांबई 
13. सदस्र्य सधचव, महाराष्ट्र प्रदूषण धनर्यांत्रण मांडळ,मुांबई 

14.   सवज धजलहाधिकारी 
15. मा. सवज मांत्री / मा. राज्र्यमांत्री र्याांच ेखाजगी सधचव. 
16. शासनाच ेमा. मुख्र्य सधचव/ सवज अप्पर मुख्र्य सधचव / प्रिान सधचव / सधचव र्याांच ेखाजगी     

  सधचव 
17. धनवडनस्ती. 
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